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IN THE CENTRAL AIM INISTRATIVE TRIBUNAL, ALLAHABAR
CIRCUIT BENCH AT IKCKNOW

OC.A. NO. 139/9 (L)

khhkkkk
S.N. Saraswat l_ cess st Applicant.
Versus
Union of India & Others secesce Regp ondente,

Hon. Mr, D.K. Agrawal, J.M.
Hone Mr. K. Obayya, AMe

( By, Hone Mr. D.K. Agrawal,)
JaMe

This petition under Section 19 of Administrative
Tribunals Act, 1985 has been filed, aggrieved with the .
order of the Railway Aéministration dated 2©.8.1989,
Annexvre-2 to the petition, wherebky, he has been posted as

teacher at Mugalsarai.

Briefly, the facts are that the applicant was
selected as Teachér by Railway Service Commission and
appointeg as Teacher on 6.2.1984, but soon after, his
sexvicevﬁzifised as Clerk urder Railway Administration
vide order dated 22.6.1984; Annexure-1 to the petition,
Since then he has béen working in said capacity of Clerk.
The grievance of the petiticmer is that despite his request
for change of category, the Railway AdminiStratiqg has not

taken the decision and pencing his representation/pxﬂs@age

I~

the impugned order dated 29.8.1989, Annexure-2 to the
peti£ion. |

We have heard the learned cgunSel of the parties
an¢ pursued the record. The purusal of the impugned order
itself indicates that the change of category has been
applied to by the petitioner and is pending for consider-
ation of the Railway Administration.

The prayer of the petitioner is that his request
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for change of category may ke §fcided by the Railway adminis-
tration to enable him toléﬁgigéyhis course of action. We
find on record a letter of Divisiocnal Railway Manager dated
7.12,1989 aGdresed to General Manager (P). New Delhi (Annexure
opfrar 5 foc w
-4A) whereby the Authoritieslrmweyéﬂxeady seized the matter.
We are of the opinion that in the circunstance the petitioner
be moved from the post of Clerk to the post of Teacher only
if, the Authorities came to the conclusion that the change
of category is not deskrakle or pemmissikle under the rule
in the circumstahcés of the case. It will be up to the Raile
way Authorities to deciae tlmyé;;;;ger in question ac early as
pessibkle. We hope that the decision would be taken by the
Rallway Acthority within a pericd of2 month,herecf. The
applicant will move after the decision of the representation
about the change of the category. Therefore, the petition

is disposed off accordingly without any order as to costs,
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Datedi 26.4.1990




